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and was not qualified for the benefits of ACP. Aggrieved by this the
applicant submitted Annexure A-11 representation to Resp ondent No 3
exnlaining that she was not a casual or temporary emplovee but was a
regular employee and requested for reconsidering the decision to withdraw
the ACP benefits. Soon thereafter the mm‘i-a. nt had approached this
Tribunal vide O.A No.8537/2010 praving for a direction to the respondents to
treat her ag having been regularly appointed with effect from 23.1.1996 and

to restore her first ACP
2 By Annexure A-13 order dated 25.10.2011 this Tribunal allowed
the O.AN0.857/2010 in part. The relevant portions of that order are
extracted helow

5 A pemsal £ .Amlwn e A-I rder dated 21.12.1995 apnointing

appo mfpd nnrel\/ on a temporary bagis for a p

an od
Her appomtmem was extended from time to iime. But the appiicant
isn

not in a position to substantiate her posl tion fha- she was a -eguia_r
piGyCC by proaucm° any order r egUlarlng T SCrv 1ce 061'01' (&
12.2009 Rpxnnmhﬂniq aver that che was rmml,arl zed vide

- " . -'2A -S4 A "C" 25a 2N

A oY

Annexure A-8 order dated 27.1.2010 with effect from 25.12.200%.

They also admitted that she was g,f_nted the firgl financial up-
graaauon under the ACP scheme erroneousiy. The benefit of ACP

scheme is extended only to regular Pmnlnveﬁq who have (_‘o_m_pl ie j
11. yea.m or regula.r SCrvice. 1 nc fespOn(]cnIS na.VC cvery I'lgn
correct 2 migtake committed by them. On withdrawing the henefi

P scheme the applicant’s pay was reduced. This cannot be termed
arbitrary or illegal.

23

6. A_pphca__t had pagssed the tyning test on 25.11.199

incremenis which vere wiihheld were reicased wiih effect from
1.1.1997. The applicant who eniered in service on 23.1.
reguiarized on 29.12.

that why the regul

deiayed. Immeamtcl va

2009 oniy. T The respondents have not explained
arization of the ;mnliosmf was inordi

117 11
after passing the typing test on 25.11.1558 she

o
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